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S.N .Mallick,V. C, 

At the time of hearing of this app1icetin on 

admission, ld.counsel appearing for the petitioner has 

drawn our attention to the Order *ted 29.12.97 passed 

by the General Manager,Eastern Raiway stating as follows: - 

"However, taking a lenient view because of his 
promøtien being held up, I' have decided to Uonveut 
the major penalty to minor pnefwithhlding of 
increment for a period of six m.nths from 1.1.98 
imposing on Sri R.N. i3ala with non-ciinulative effect." I 

In the Original Application, the p titioner has challenged 

the Chrge-sheet. Now, lxId±sputhdl , by virtue of this Order 

dated 29.12.97, the entireperspecive of this case has 

changed and we do not find any rea 	to interfere with the 

disciplinary proceedings. 

Under the circstances, 

be kept with the records. 

(S.Dasgupta) 
IemberA) 

ie application is dismissed' 

is passed with regard to co 

29.12.97 prduced before us, 

(S.Mallick))  
Vjce-Chajnan. 

for being inftuctu©us and no order 

The Order of the Railway (G.M.J dt 


